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Paid up capital, investment and profit
of Abbot

2144. SHRI SARAT KAR. Wil the
Mimster of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) what is the paid up capital of
M/s. Abbot;

(b) what is their investment in
Machinery;

(c¢) what is their profit in the last
three years; and

(d) what ig their contribution in
form of technology?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN TiE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) to (c). The
full name of M/s. Abbot is M/s. Abbot
Laboratories (India) Private Limited.
The information about ils paid-up
capital, investmen! in machinery and
profits before tax during the last
three years is given in the statement
annexed,

(d) As per information furnished
by the Ministry of Petroleum, Chemi-
cals and Fertilizers the company
which is presently engaged in the
production of drug formulations, had
applied for registration of their Re-





